THE ABDUCTED PERSONS (RECOVERY AND.
RESTORATION) CONTINUANCE ACT, 1955

Qé\‘*f'*"“ ?é. W% L et No. 30 OF 1955

%1}! , Wgﬁ? o . 172k Sepzember, 1955]

Anx Agt' to continue the Abducted Persons. (Recovery and
Restoration) Act,’ 1949 for.a further perlod

BE it enacted bv Parhament in the S1xth Year of the. Repubhc of
_India as follows — : SR ,

1 (1) Th1s Act may: be called the Abducted Persons (Recovery Shoréoig:le

- and..Restoration) Continuiance Act, 1955 mencem;nt.

(2) It shall be deemed to have come 1nto force on the 30th day
of May, 1955 ' v _

. 2. In sub-section (3) of section 1 of- the Abducted Persons (Re- Amendment

145 of 1049.  covery and Restoration) Act, 1949, for the words and figures “3lst of section 1.

' day of May, 1955”, the words and figures. “30th day of November, :
1956” shall be substltuted

3. The Abducted Persons (Recovery and- Restoratlon) Continuance Repeal of

» . Ordinance
2 of r9s5. Ordinance, 1955, is hereby repealed. o : 2of 1955.
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